F.No.18/2/2016-Admn. [(LA)
Department of Legal Affairs
Admn. | (LA)
4" Floor, Shastri Bhawan. New Delhi
Dated 28" June, 2016
OFFICE MEMORANDUM

Subject:- Delegation of Financial Powers to Head of Department in
Department of Leqgal Affairs.

The undersigned is directed to say that orders are issued from time to time
declaring In-charge Branch Secretariat at Kolkata as Head of the Department and
exercise of finacial powers by the concemed officer in terms of provisions
contained in Rule 3(f) of Delegation of Financial Power Rules (DFPR) , 1978, in
respect of Branch Secretariat,Kolkata.

2. In supersession of all previous orders on the subject, the undersigned is
directed to convey the approval and sanction of the Competent Authority under
Rule 13(2) of the Delegation of Financial Power Rules (DFPR), 1978 to the
Delegation of Financial Powers of the Head of Department to the In-charge,
Branch Secretariat, Kolkata for different purposes as per Sl. No. of the items
indicated in Annexure-A to this Office Memorandum.,

3. The delegated financial powers shall be exercised subject to the
following conditions:

i The codal provisions as laid down in GFR-2005 and the Procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Central Vigilance Commission from time to time shall congtinue
to govern the delegation fo financial power contained in this O.M.

ii. The exercise of the Delegated Financial Powers for Procurement of Goods,
Services and Execution of Works will be done in accordance with GFR-
2005, Manual on Policies and Procedures for Purchase of Goods, Manual
of Policies and Procedures of Employment of Consultant and Manual on
Policies and Procedures on Procurement of Works issued by Ministry of
Finance. :

bii. Exercise of Financial Powers beyond delegated limit for Head of
Department by the Branch Secretariat, Kolkata shall be done in
consulitation with the Financial Advisor/IFD, Ministry of Law and Justice.

4, This issues with the approval of Secretary, Department of
Affairs and Legislative Department in consultation with AS&FA U.0. N

dated 30.05.2016. _
v
-
Deputy Secretary io the Government offhdia.

Phone : 23384109




Copy to:

1.
2.
3

Sh.S.S. Sarker, Senior GA, In-charge Branch Secretariat, Kolkata.

All JS&LA in Department of Legal Affairs.

Chief Controlier of Accounts, Ministry of Law & Justice, 3" Floor, Lok Nayak
Bhawan, Knhan Market, New Delhi-1 10003.

Pay & Accounts Officer, pay & Accounts Office, Department of Legal
Affairs, Janpath Bhawan, New Deilhi.

TheSSA, NIC cell with a request to upload the above O.M. on departmental
website.

B&A Section/IF Section/Cash(LA)Admn. IV(LA)/Hindi Section/Central
Agency Section.

Office Order Folder.

Copy for information to:

1.
2.

PPS to Law Secretary
PS to AS&FA, Ministry of Law & Justice.



F.No.18/2/2016-Admn. {(LA)
Department of Legal Affairs
Admn. | (LA)
4" Floor, Shastri Bhawan, New Delhi
Dated 28" June, 2016

OFFICE MEMORANDUM
Subject-  Delegation of Financial Powers to Head of Department in

Department of Legal Affairs.

The undersigned is directed to say that orders are issued from time fo time
declaring In-charge Branch Secretariat at Mumbai as Head of the Department and
exercise of finacial powers by the concerned officer in terms of provisions
contained in Rule 3(f) of Delegation of Financial Power Rules (DFPR) , 1978, in
respect of Branch Secretariat, Mumbai.

2. In supersession of all previous orders on the subject, the undersigned is
directed to convey the approval and sanction of the Competent Authority under
Rule 13(2) of the Delegation of Financial Power Rules (DFPR), 1978 to the
Delegation of Financial Powers of the Head of Department to the In-charge,
Branch Secretariat, Mumbai for different purposes as per Sl. No. of the items
indicated in Annexure-A to this Office Memorandum.

3. The delegated financial powers shall be exercised subject to the
following conditions:

3 The codal provisions as laid down in GFR-2005 and the Procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Ceniral Vigilance Commission from time to time shall congtinue
to govern the delegation fo financial power contained in this O.M.

. The exercise of the Delegated Financial Powers for Procurement of Goods,
Services and Execution of Works will be done in accordance with GFR-
2005, Manual on Policies and Procedures for Purchase of Goods, Manual
of Policies and Procedures of Employment of Consultant and Manual on
Policies and Procedures on Procurement of Works issued by Ministry of
Finance.

Hi. Exercise of Financial Powers beyond delegated limit for Head of
Department by the Branch Secretariat, Mumbai shall be done in
consultation with the Financial Advisor/IFD, Ministry of Law and Justice.

4, This issues with the approval of Secretary, Department of Legal
Affairs and Legislative Department in consultation with AS&FA U.O. No, 582

dated 30.05.2016.
Deputy Secretary to the Governmentzgpdi/
: Phone : 23384109



Copy to:

1.
2.
3

In-charge Branch Secretariat, Mumpbai.

All JS&LA in Department of Legal Affairs.

Chief Controller of Accounts, Ministry of Law & Justice, 3" Floor, Lok Nayak
Bhawan, Khan Market, New Delhi-110003.

Pay & Accounts Officer, pay & Accounts Office, Department of Legal
Affairs, Janpath Bhawan, New Delhi.

TheSSA, NIC cell with a request to upload the above O.M. on departmental
website.

B&A Section/IF Section/Cash(LA)Admn. IV(LAYHindi Section/Central
Agency Section.

Office Order Folder.

Copy for information to:

1.
2.

PPS to Law Secretary
PS to AS&FA, Ministry of Law & Justice.




F.N0.18/2/2016-Admn. I{LA)
Department of Legal Affairs
Admn. | {LA)

*kodkk

4" Floor, Shastri Bhawan, New Delhi
Dated 28" June, 2016
OFFICE MEMORANDUM

Subject:- Delegation of Financial Powers to Head of Department in
Department of Legal Affairs.

The undersigned is directed to say that orders are issued from time to time
declaring In-charge Branch Secretariat at Chennai as Head of the Department
and exercise of finacial powers by the concerned officer in terms of provisions
contained in Rule 3(f) of Delegation of Financial Power Rules (DFPR) , 1978, in
respect of Branch Secretariat, Chennai.

2. In supersession of all previous orders on the subject, the undersigned is
directed to convey the approval and sanction of the Competent Authority under
Rule 13(2) of the Delegation of Financial Power Rules (DFPR), 1978 to the
Delegation of Financial Powers of the Head of Department to the In-charge,
Branch Secretariat, Chennai for different purposes as per Sl. No. of the items
indicated in Annexure-A to this Office Memorandum.

3.-  The delegated financial powers shall be exercised subject to the
following conditions:

I The codal provisions as laid down in GFR-2005 and the Procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Central Vigilance Commission from time to time shall congtinue
to govern the delegation fo financial power contained in this O.M.

ii. The exercise of the Delegated Financial Powers for Procurement of Goods,
Services and Execution of Works will be done in accordance with GFR-
2005, Manual on Policies and Procedures for Purchase of Goods, Manual
of Policies and Procedures of Employment of Consultant and Manual on
Policies and Procedures on Procurement of Works issued by Ministry of
Finance.

iii. Exercise of Financial Powers beyond delegated limit for Head of
Department by the Branch Secretariat, Chennai shall be done in
consultation with the Financial Advisor/IFD, Ministry of Law and Justice.

4. This issues with the approval of Secretary, Department of Legal
Affairs and Legislative Department in consultation with AS&FA U.O.
dated 30.05.2016,

cniof e,
Deputy Secretary to the Government of India.
Phone : 23384109



Copy to:

1. In-charge Branch Secretariat, Chennai.

2. All JS&LA in Department of Legal Affairs.

3 Chief Controller of Accounts, Ministry of Law & Justice, 3" Floor, Lok Nayak
Bhawan, Khan Market, New Delhi-110003.

4. Pay & Accounts Officer, pay & Accounts Office, Department of Legal
Affairs, Janpath Bhawan, New Delhi.

5. TheSSA, NIC cell with a request to upioad the above O.M. on departmental
website.

6. B&A  Section/IF Section/Cash(LA)/Admn. IV(LA)YHindi Section/Central
Agency Section.

7. Office Order Folder.

Copy for information to:

1. PPS to Law Secretary
2. PS to AS&FA, Ministry of Law & Justice.



F.No0.18/2/2016-Admn. I(LA)
Department of Legal Affairs
Admn. | (LA)

*Rdkw

4" Floor, Shastri Bhawan, New Delhi
Dated 28" June, 2016
OFFICE MEMORANDUM

Subject:- Delegation of Financial Powers to Head of Department in

Department of Leqal Affairs.

The undersigned is directed to say that orders are issued from time to time

declaring officers in the Main Secretariat as Head of the Department and exercise |

of finacial powers by such officers in terms of provisions contained in Rule 3(f) of
Delegation of Financial Power Rules (DFPR) , 1978, in respect of the Main
Secretariat. _

2. In supersession of all previous orders on the subject, the undersigned is
directed to convey the approval and sanction of the Competent Authority under
Rule 13(2) of the Delegation of Financial Power Rules (DFPR), 1978 to the
Delegation of Financial Powers of the Head of Department in respect of Main
Secretariat to the Additional Secretary(Admn.)/Joint Secretary and Legal
- Adviser (Admn.) for different purposes as per Si. No. of the itemis indicated in
Annexure-A to this Office Memorandum. . -

3. The delegated financial powers shall be exercised subject to the
' following conditions:

i The codal provisions as faid down in GFR-2005 and the Procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
- Justice and Central Vigilance Commission from time to time shall congtinue

to govern the delegation fo financial power contained in this O.M.

i The exercise of the Delegated Financial Powers for Procurement of Goods,
Services and Execution of Works will be done in accordance with GER-
2005, Manual on Policies and Procedures for Purchase of Goods, Manual
of Policies and Procedures of Employment of Consuitant and Manual on
Policies and Procedures on Procurement of Works issued by Ministry of
Finance. i

iii. Exercise of Financial Powers beyond delegated limit for Head of
Department by the Department of Legal Affairs (Main) shall be done in
consultation with the Financial Advisor/IFD, Ministry of Law and Justice.

4. This issues with the approval of Secretary, Department of Legal
Affairs and Legislative Department in consultation with AS&FA U.O. 582

AR M
Deputy Secretary to the Government of India.

dated 30.05.2016. :



Phone : 2338&109

Copy 10! _ -

Sh.Ramayan Yadav, Additionai Secretary(Admn.), Department of Legal
Affairs. _

2 Al JS&LA N Department of Legal Affairs. _

3 Chief Controlier of Acpounts, Ministry of Law & Justice, 3" Figor, Lok Nayak
Bhawan, Knhan Market, New Delhi-110003.

4 Pay & Accounis Officer, pay & Accounts Office, Department of Legal
Affairs, Janpath Bhawan, New Delhi.

5. TheSSA, NIC cell with a request to upload the apove O.M. on departmental
6

7

—

website.
B&A Section/IF Section/Cash{LAYAdmN. IV(LA)Hindi Section/Central

Agency Section.
Office Order Folder.

Copy for information to:

1. PPS to Law Secretary
2. PS to AS&FA, Ministry of Law & Justice.



F.No.18/2/2016-Admn. I(LA)
Department of Legal Affairs
Admn. | (LA)

Fkodede

4™ Floor, Shastri Bhawan, New Delhi
Dated 28" June, 2016
OFFICE MEMORANDUM

Subject:- Delegation of Financial Powers to Head of Department in
Department of Legal Affairs. -

The undersigned is directed to say that orders are issued from time to time
declaring In-charge Branch Secretariat at Bengaluru as Head of the Department
and exercise of finacial powers by the concerned officer in terms of provisions
contained in Rule 3(f) of Delegation of Financial Power Rules (DFPR) , 1978, in
respect of Branch Secretariat, Bengaluru.

2. In supersession of all previous orders on the subject, the undersigned is
directed to convey the approval and sanction of the Competent Authority under
Ruile 13(2) of the Delegation of Financial Power Rules (DFPR), 1978 to the
Delegation of Financial Powers of the Head of Department to the In-charge,
Branch Secretariat, Bengaluru for different purposes as per Sl. No. of the items
indicated in Annexure-A to this Office Memorandum.

3. The delegated financial powers shall be exercised subject to the
following conditions:

i. The codal provisions as laid down in GFR-2005 and the Procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Central Vigilance Commission from time to time shali congtinue
to govern the delegation fo financial power contained in this O.M.

ii. -~ The exercise of the Delegated Financial Powers for Procurément of Goods,
Services and Execution of Works will be done in accordance with GFR-
2005, Manual on Policies and Procedures for Purchase of Goods, Manual
of Policies and Procedures of Employment of Consultant and Manual on
Poiicies and Procedures on Procurement of Works issued by Ministry of
Finance.

. Exercise of Financial Powers beyond delegated limit for Head of
Department by the Branch Secretariat, Bengalurushali be done in
consultation with the Financial Advisor/IFD, Ministry of Law and Justice.

4. This issues with the approval of Secretary, Department of L gal
Affairs and Legislative Department in consultation with AS&FA U.O. No/|582
dated 30.05.2016.

(A
Deputy Secretary to the Government of India.
Phone : 23384109



Copy to: | ~

In-charge Branch Secretariat, Bengaluru

All JS&LA in Department of Legal Affairs.

Chief Controller of Accounts, Ministry of Law & Justice, 3™ Floor, Lok Nayak

Bhawan, Khan Market, New Delhi-110003.

4, Pay & Accounts Officer, pay & Accounts Office, Department of Legal
Affairs, Janpath Bhawan, New Delhi.

5. TheSSA, NIC cell with a request to upload the above O.M. on departmental
website.

6. B&A Section/iIF Section/Cash(LAYAdmn. [IV(LA)/Hindi Section/Central
Agency Section.

7.  Office Order Folder.

WK =

Copy for information to:

1. " PPS to Law Secretary
2. PSto AS&FA, Ministry of Law & Justice.
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11. | Municipal rates and taxes, Full Full powers as per Subject to
* the rates of the restrictions under

Government Column (3) of

Annexure to

: Schedule V of DFPR

12. | Petty works and repair: _ Up to Rs.50,000/- | Above Subject to
(iii) ‘Repairs and alterations to hired Full on each occasion | Rs.50,000/- an | restrictionis . under

and requisitioned buildings. restricted to Rs. _{eachoccasion | Column (3) of

, 6.00 lacs per orRs.6.00lacs | Annexure to

annum, per annum Schedule V of DFPR-

with the
: approval of [FD

13. | Postal and Telegraph charges: Subject to
(i) Charges for issue of letter, Full Full —=e restrictions under |

' - telegram etc. Full Column (3) - of

i For residential and other Annexure to

purposes Schedule V of DFPR

14. | Printing and Binding, Full () Full power in | Beyond Rs. | Subject to

case of
Government

press/ agencies
-subject to
compliance  of
Rules of the GOI'

(i) Rs.5000/-on
each - occasion
and maximum of
Rs.25000/- in

| |-case of press/

private agency.

5000/- in each
occasion or
above Rs.
25000/-  per
annum in case
of press - /

‘private agency

with the
approval of [FD

restrictions under
Column (3} of
Annexure fo
Schedule V of DFPR
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21.

23.

26(a)

(B) Local

(A) Purchase o stationery stores,

purchase of umﬁ‘_mﬂmmo:m%
stores,

(C) Local purchase

of rubber stamps ang
office seals.

Stores required for works.
(i) Other stores i.e, stores required
for the working of an
establishment, instruments,

o an _on_mnm equipments H.nnE&zw_
typewriters, electronic |
typewriters, dedicated word

Processors, intercom equipments

calculator,  electrop;c stencil
Cutters, - Dictaphones, tape
recorders, goﬂonoﬁmmﬁ copying

machines, _franking machines,

Full
Full

Full

Full

e T

Beyond Rs. Subject to
5000/- with the compliance of Govt,
approval of [FD orders angd
: : expenditure shoyld

be booked under
Wages,

Full powers Subject ~ to
subject to _ restrictions under
fulfillment of GFR Column (3) of
provisions Annexure to

_ Schedule V of DFPR

Above Subject to

zm.mo.OOO\- per Rs.5 0,000/- restrictions under
annum P-a, with the | Column (3) of
approval of [FD - Annexure to

Schedule v of DFPR

Full powers Subject to
subject to restrictions under
compliance of Column - (3) of
Government Annexure to
orders from time Schedule V of DFPR
to time
Up to wm.w.oo lacs Above Subject to
On each occasion | _mm.rooboo\. restrictions yunder
at DGS&D rate withthe | Column. (3)  of
contract through | approyaj of IFD | Annexure to
DGS&D approved S Schedule V of DFPR
{ vendors, .
(4)
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Exercise of financial powers against mmns_..ﬁmg of sl. no. beyond the limit shall be incurred in consuitation S.EJ
IFD/AS&FA (L&]). . _

The codal provisions as laid down in GFR-2005 and the procedures laid down in orders issued by Ministry of
Finance, DoP&T, Ministry of Law & Justice and Central Vigilance Commission from time to time shall continue to
govern the delegation of financial powers contained in this order.

The exercise of the delegation of financial powers for procurement of goods and services will be done in accordance
with GFR 2005, DFPR. 1978, Manual on Policy and Procedures for purchase of goods and Manual for Policy and

Procedure for employment of consultants issue by Ministry of Finance including guidelines wmmcmadwgn?oaﬁam
to time. : S



